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- In the Central Administrative Tribunal
Principal Bench, New Delhi

Regn, No,0A-541/88 Date: 13,8,1993,

“" Shl‘i Omkar & Ors, . . oo;t Applicants

1
i

‘ Versus
i L "]

- " 1 - .
,15}_ Unien of India & OTs, .... R'espondents

For™ the Applicants ives None

For the ﬁespondeﬁts cova Shri P.P., Khurana, Advocate

CORAM: Hon'ble mr, I.K, Rasgotra, Administrative Member
Hon'ble Mr, J.P. Sharma, Member (Judl,)

1. To be referred to the Reporters or not?

Judgement (Oral)

(By Hon'ble Mr, I.K., Rasgotra, Mamber)

Shri»P,P. Khurana, learned. counsel for the
Respondgﬂ#s,jassisted us iﬁ the disposal oﬁ'the case,
The petitioners_Shri“Ram Phal, Smt, Kamlesh, Smt, Sheela
and Shri Dmkar joined‘fhe Depar tment of Science ahd
Technology as casual -labourers on 30,3,1984, 28,5, 1986,
22.9.1986'énd 22.9.j986 respectivaly;as Safai Karamcharis.
Their grievancé is that they are not being given the hay
anq a;louaﬁces and eveﬁ other conditions of service as
admissible'and-applicable to regular and permanent G?oup ;D'
employ ses, Fhey'ciaim the benefi£ of the principle of
! equal an for.equal work?* retrospecfivslyAfrom .he date
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of their appointment, Thay also’pray that the respondents
be directed to absorb ‘them as ragular Group 'D' employeas

principally on 'the ground that‘they have worked for more

/

than 240 days in each year oF their employment as Safal

N

_ Karamcharl 1n the oFflce of the respondents.

2." The stgnd'nf the respéndents is that except for

petitioner No,1, namely, Shri Ram Phal, none of them has
fendersd serviés for mor-g- than 240 day s, 1Petitinner N0;1
is, ﬁhereforg, eligible*For-considefation for appointment

as regular Group 'D' employee as and when the vacancies
. . - A

- become available, The respondents further contend that -

all the»petitionerS'areQcontfnuing in tne office of the

respondents in accordance with the order of  the Tribunal

'paséed en 19.4m1988 to maintain status quo. till the

disstal of the‘case;. The respondents have submltted
that *hs pet1t10ﬂers shall be con51dered for regular
appointment agalnst regular posts as and yhen vacancies

become avallable and subject to their FulFllllng the

ellglblllty Crlterla -and subgect tothe relDVant 1nstructlons

in :agard to the posts.for Scheduled Castes and - Schedul ed

Tribes and Ex-Servicemen, The respondents have also

confirmed that petitioners are being paid salary and
allowances as per the rates fixed by the Ministry of Labour,

3e { We have considered the matter “car efully and are of

‘the opinion that the respondents shal{consider "the petitioners

for regular appointment as and when vacancies becoms available
/
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g in accord;nce with tﬁb4éxtant Tules, ‘The petitiqners
who have completed 240 day s' service in sﬁccessive two
;‘\ﬁé . , .fgatszg, shéll haue priority Forlabsorption against
T eqularT pOSFS subject to their fulfilling the eligibility
. _\criterig anéAmeeting‘other réquirements as prescribed_unaer‘
£Eexpyles. ‘ﬁﬁﬁ?&ﬁwﬁ&&ﬁggxxé#dﬁéQ&ﬁ@ﬁ*ﬁﬁ*ﬁﬁ*%ﬁ%*ﬁ&&mmxkiwgl‘
The respond ents are further directed that they shall not -

rTeplace ths petitigners by(appointing another set of

daily-wagers, The 0.,A, is disposed of as above, No costs,

h ) <¥Bﬁvv\“”7' » _ . _!.~ » ngféiv

(3.P, Sharma) — '"(I.K., Rasggtra)
Nember(J) ‘ Member (A
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